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IN THE CENTRAL ADMINISTBATIVE TRIBUNAL $

AT HYDERABAD

HYDERABAP'

'ORIGINAL APPLICATION NO, | M”RUQCVJ

Betvween t=~

DATE OF . ORDER s _20= 10-1997.

‘------'“- - e S g e S W W

M.RadhakriShna

And

..+ Applicant

1. The General Manager,
sSC Rlys' Rail Nilayam:

Sec'bad,

2. The Chief

Perscnnel. Officer,

SC Rlys, Sec'bad.

The Dy.Chief Mechanical Engineer,

Carriage Repair Shep, SC Rlys,
Tirupathi, Chittoor Dist,

4, Sri K.Raghu

_Ceunsel for the Applicant $  Shri P.Sridhar Reddy

Counsel for the Respondents i

CORAM:

[P VW .

... Respondents:

THE HON BLE SHRI R RANGARAJAN Cd MEMBER

THE HON BLL SHRI B. S. Jal PARAMESHWAR H MEMBER

_}9;¢er per Hehfble_Shriog.Rangarajan, Member (A)

.--..L.,- -

Q?E;7

(a)

BENCH

Shri C.V.Malla Beddy,7CGSC




(Order per Hen'ble Shri R.Rangarajan, ﬂember‘sﬁg j).

Heard Sri P.Stiﬁhﬁr‘geddy, ceunsel for the applicant and Sri

C.V.Malla Reddy, standing counsel fer the respondents,

2.  The applicant in this OA was selected as Apprentice Mechanic

by Railway Recruitment Beard and was appeinted as such in'Carrigge
Repair Shep, Tirupathi, €C Railway by an order dt,2-7-84, Thereafter
‘the applicant was premcted as Chargeman=A by RequndentVNq.z by erder
dt,.20/21-6~89, Resppndent Ne.4 got transferred to Carriage_ggpair
Sbop fr@mVCarriage werks,‘Perumbur, Madras, SQuthetn Railway en
mutual transfer of cne Mr.Elumalai then working as Chargeman=A., As
per'the extant instructiens Respondent Ne.4 sheuld take the bott@ﬁ
seniority in the Carfiage Repair Shep, Tirupati. Iﬁ view of the
ateve, the arplicant states that he is eligible te be censidered fér
promotien to the,higﬁer grades in the cadre of @y,Shqﬁ‘Superintepdént

and not Respondent Ne.4 as he is junier to him. -

3. This OA-is filed to direct the respondents to recken the senie-
rity ef the applicant as Chargemen-A from the date of his initial
promotien on adhec basis i.e. 21-6-89 and to promete him te the poest .
of Dy.Shep Superintendent presently designated as Sectien Engineer |
from the date his junier i.e. the respondent No.4 was promoted with

all cersequential benefits,

4, The applicant submits that his case is fully-covéred by the

directiens in OA 903/92 dt.7-8-25, He had submitted a representatiep

Ct.23-11-95 to Respondent Ne.3 for granting him the senjerity as

prayed for in this CA and further consequentizl benefits., That was

R - B/ | PP B .
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rejected by the Respondent Ne.3 by order dt.25-7=96, Hence this
PO‘A.
5. The representation dt,23~11-95 dees not mention any thing

abeut the directions given by this Tribunal in OA 903/92, The reply

given te the applicant by Respondent Ne.3 3t.25-7-96 alse dees not;

state anything in regard to thé direction in QA 903/§§.‘ ;f the

applicant faiybte bring the correct facts te the notiqe'éf the

authorities, he cannot ask for reliefs following the direction in'
' OA 903/92. Hence we feel that the applicant should neﬁ file a

1

;

- , . .
detall, representatien comparing his case with the applicants in i
i

A
‘036903/92 and bringing tc¢ the notice ef the respondeﬁts that he ié-

Y

similarly placed gs the applicants in OA 903/92 and hence the p;aﬁer:
i

in this OA is te be allewed. If such a representation is réceiveé
B - - - -

by the Respendent No.3 , then he should examine the facté of this;

CzsSe and teke & final decision in regard te his repreéentation withxl‘f

L

a peried of 3 menths frcm the date of receipt ef representatien.

6. With the abeve direction, the OA is disposed of at the

S mOTw e ez gy

admissien stage itself, No costs,

/—B“S_.JAI PARAMESHWAR) |
"7 ‘Member (J) " Member (a) 1.
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1. The General Manager, South Central Railway, ‘rRail Nilavam,
Secunderabad, o

'2; The Chief Personnel Officer, South Central ﬁéilway,
Secunderakad, ‘

)
[ 3

The Dy. Chief Mechanical Enaineer, Carriage Repair shop,
South Central Railwav, Tirupathi, chittoor Dist,

)

One copy to Mr. P.Sridhar Reddy, Advocate, CAT., Hyd.
1

1

‘One copy to MreC.V.Malla Reddy, CGSC., CAT., Hvd,

h o a3
.

One copy to D.R.(2A), CAT., Hyd.

7. One duplicate cooy.
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in the Central 2dministrative Tribunal ¢ Hyderabad Benchs
| at Hydersbad. . - S

( Under Sec. D—icy of CeAsT. (P) Rules 1987) |

M.A, Noo SWUS of 1997 - ;
. . m .
0sa N0, 230\ 6f 1997

Between =

oy

M. Radhakrishna. s/0. Venkateswara Rao,
aged 35 years, Junior Engineer= Gre.l., '
Farmrly Chargamanw}\; CoRe He s 'Tlftﬂputhic TS App licanto :

And

1+ The General Manager,
S5.C. Railway, Secunderabad,

2. The Chief P ergonnel Qfficer,
8.Cs Railway, Secundersbzd,

3, The Dy. Chief Mechanical Engineer,
C¢RtSo; SeCe Railway' Tirupathi.. Chittoor Bisto

4. sri. K. Raghu, S/0. noet known, :
SBC“tiQn Bngineer. C.R.Su Tirupathi,
formerly Dy shop Supdt.. CRSs, Tifupathicesoe Responden Se

For the ressons stated in the aﬁcqqpanYing
affidawvit, the applicant herein prays that the Hon'ble
Tribunal may be pleased to condone the delay of [D dgy
~in filing the 0.5, and*péss such other ordes or orders ar%‘
the Hon'ble Tribunal may deem fit end preper in the circumst

pf the éase .

Hyderabad, | @Y@/ -

Dt 2=8=~37 C:ounsel,for Applicante
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In the Central Administrative

Teibunal... Hyderabad Benchs At

Hyderabad. )
M.B., NOo ! of 1997
- ) in '
Code NOo of 1997
$¢ 136! ]? >

MW/s. Po Sridhar Reddy
M, Venkatanareyansa
Pe M Rao and f=-v.
Satyandrayana,

Counsel for Fpplicaht,

1

1



"Ma Radhakrishna. ’ | ese e Applicant.

‘The General Manager,

..with the facts of the cage,

.of thereof., After going through the same, the O.A. was filed

" and pass such other order or orders in the intergst of ,just}ice

In the Central Administrative Tribunal, Hyderabad Bench: At
Hyderabad.

M.A. No. SUb of 1997

in
0.a%Mo. 2%l of 1997

Betweéen -i» ' . f

and

SeC, Railway, Rail Nilayam.
Secunderabsd and 3 othérs. eeess Respondents

i
I
AFFIDAVIT f
‘ |
I, M, Radhekrishna, S/0. Venkateswara Rap, Aged 35 f
yearg, Junior Engineer-i&.I.C.R 8., Tirupathi, Chittoor DistL.
I

novw having temporarily come down to I-’yderabad, do hereby sole*mly.

and sinccrely affirm and state as followss= f

1. I am the appl‘icafzt herein and as such am well acquin’ted

20 It is submitted that the sbove 0.A; is filed impugning

the order passed by the 3rd respondent dt. 2_5}57-'-96. The séi-z.id
order was received by the appliceant on 31'-'?_975 The 1imitl:ati

for filing the satbé before the Hon'ble Tribunal is one veale
I appfoached my counsel on 27=7=97 but he instructed me. |
to bring some more material for the purpose of £iling the F.A‘;
Therefore, I had to return to Tirupathi and obtain the cb;pie

4+8=97: " It is learnt that there is a delay of [O doys in
filing the Ok, fhe delay iz neither wilful nor wantone.
There arxe no latches on the part of the applicamt in. not lein
the O.A, within time. If the delay is not cordoned, the
applicant would suffer, irrpersble loss ard hardship. ‘

de It is therefore, prayed that the Hon'ble Bribuna-'-l «:[Ly
pleased - t0 condone the delay of (O days- in £iling the! O.

ist page & last s

corrsi '
solemnly affirm signed his Deponent
name in my presence on th

day of ‘August 1997 at Hyd.

Before me,

Béfocate, Hyderabad.
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CEMRAL ADMINISTRATIVE TRIBUNAL\
HYDERABAD BENCH;: HYDERABAD,

.

gus OF 1997,

[ R 7.
Ieiw: NQDa

00k B6eyis, OF 159

| \od%

Mr. 0. %'MC)JV&OQ] Qc_ehﬁb/\

COUNSEL FOR THE

APPL ICANTS

R\N

Mr.,

Sr. ADDL.STANDING
CeGs Rlys.

COUNSEL, FOR



‘4. Sri. K. Raghu, S/o. not known, ‘

In the Central Administrative Tribunal :; Hyderabad Bench:
‘ l at Hydersbad.

( Under Sec. ;L{CB) of C.A.T. {P) Rules 1987)

M.A. No. BUS of 1997
A in : .
0.A%No. 236\ of 1997

Between 3w

M. Radhakrishna, S/o. Venkateswara Rao,
aAged 35 years, Junior Engineer~ Gr.l.,
Foremerly Chargeman-A, C.R.S., Tirupathi...... Applicant,

And .

1s The General Manager,
S.C. Railway, Secundgerabad.

2+ The Chief P ersonnel Qfficer,
S5.C. Railway, Secunderabad,

3o The Dy. Chief Mechanical Engineer,
CtRcSo: S5:Ce. Railway; Tiru?athi, Chi’ttODr Distn

Section Engineer, C.R.S., Tirupathi,

formgrly Dy. Shop Supdt., CRS., Tirupathi.... Re€spondents

For the reasons stated in the accompanying
afﬁidawit, the applicant herein prays that the Hon'ble
Tribunal may be pleased to condone the delay of li) days
in filing the O.A., and pass such other order or orders as i

the Hon'ble Tribunal may deem fit and proper in the circumsﬁe

of the case.

Hyd erabad, W

Dt=2778"97 Counsgel for aApplicante.

=N J
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In the Centlaz Admlnlstratlve

Tribunal... Hyderabad Bench: At

Hyderabad.
” |
- 1
Ma2, NO. ‘ of 1937
' in
" Qede NOW | of 1997

Shas . 2261 (95

4 A

C0ndone Delay Petition

| &

‘Tx s "'l "\
“ﬁ'%» AN
6‘ G Ny
ﬁgg st & -
" BEQEWE' ; '

M/s. P. Sridhar Reddy
M. Venkatanarayana
T P. M. Rao and B-V.
Satyanarayand.

Counsel for &pplicabt,




s & In the Central Administrative Tribunal, Hyderabad Bench: At
|
- Hyderabad. : ' !
MoA. No. WS of 1997
in

0.8 0. 22b) of 1997

Between. s=

M. Radhakrishna. vee« Applicant.
e s .

End

The General Manzger,
S.C. Rallway, Rail Nilayam,
Secunderabad and 3 othecs. essee REspONdEnts.

AFPFPIDAVIT

I, M. Radhakrishna, S/0. Venkateswara Rao, Aged 35

-

years, Junior Engineer-Gr.I,C.R.S., Tirupathi, Chittoor Dist}

now having temporarily core down to Hyderabad, do hereby solehmly

end sincerely affirm and state as follows:=

ie I am the applicant herein and as such am well vauinied
i

'yitthﬁé'fécts of the case.

Ze It is submitted that the sbove O.&A, is filed impugning
the order passed by the 3rd <réspondent dt. 25-7=86. The sahd
order was received by the applicant on 31=7~97. The limitatio

for filing the sad@ before the Hon'ble Tribunal is one year.
I spproadied my counsel on 27~7-97 but he instructed me

+0 bringﬂéome more material for the purpose of f£iling the d}&.
The;efore,w:l had to return to Tirupathi and obtain the cogies
of ther?éf.¥;After going through the same, the O.A.‘Was fileﬁ.on
4~8=-97. It is learnt that there is a delay of \0 days in
‘filing the 0.k, fThe delay is neither wilful nor wanton.
Thefe are no latches on the part of the applicant in not £iling
the C.A, within time., If the delay is not condoned, the

applicant would suffer, irrperable loss and hardshipe. :
3¢ - - .It is therefore, prayed that the Hon'ble Tribunal maﬁ be
" pledsed to condone the delay of M days- in filing the Gidie,

and pass such other order or oruers in the intergst of justice.

v 4. . - .dst page & last s
COrrss "
D t

solemnly affiirm signed his EepoOneEn
name in my presence onx, th
day of Auguast 1997 at Hyd.

Before me,

zi%z%f7ﬁ‘”4’/ﬂ ‘
d¥ocate, Hyderabad.
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